| Iy THE CENTRAL ADMINISTRATIVE TRIBUN AL
BRINCIPAL BENCH NEW DELHI

DeAs Noe1758/90

Néu Daihi, dated the 24th fugust, 1994
CORAD

Hontble Shri S.R. Adige, Member(A)
Hon'ble Smt.lakshei Suaminathan, emper{Judi cial)

Shpi Brij Nandan Prasad

Floor fssistent Delhd Doprdarshan Kenra
5ansad MargyNew Delhi o
r/o 816, BabaKharak Singh New Delhi-1

ghri Laddulal Ram 5/o Sh.flennu Ram
/o 13 Steff Quarters, Teen Mucthi Marg,
Hew Dalhi

ses Mpplicants

(By Advocate Shoi KMo Pillay 3

U/s

1. Union of India through
the Nirector General,
Doordarshan flandl House,
HNew Dalhi
2., The Dirsctor, Deihiloonrtdarshan KendTay .
New Dalhia .

oo Hespondents

(By:’;Sd\'loca’cee:Sﬁ”%;ﬂ:.L.‘Ueﬂ\mva}

JUDCMENTLORAL)

(Hon'bls Shri SoRe Adige, Fember (a)

In this application, Shri Brij Mandan Prasad end one

other, both Floor fssistante working in Doordarshan Kendra havs
prayed for gusshing of tha order disengaging them, and granting

them 21l the henefits admissible to the regular class=-IV.employecs,

2y The. epplicants, who are un skilled workers, were
angaged by Dpordarshan Kendra as Casual Artists for e pericd of
10 days or less at the time of their appointment during each month.

The applicants wers disengaged on 10.5,90 and 11.3.99 respectively,

Pv virtue of & . ot LA §laked o

By virtue of the Interim wedded passed on 31.8.90, a5 Iepewebxd by
A

Shri Pillay their counsel , they haltbeen reengaged.




(2

/I\(- :)?M El'q/’?? ]t’(”l
e We are auare thatADaordarshen Bresca habe dfaun up

2 scheme for regularisatipn of Floor Agsistanti who FQlFil'L

the prescribed conditions lsid down in that scheme. Yz accordingly
dispose of this azpplication with a direction to the respordents

to consider the case of the epplicante in the light of the
provigions of that scheme and pass a raasongd, speaking order ﬁ&éﬁ»
within thres months from the date of raceipt of a copy of this

order under intimation to the spplicants, No costs,

AMQVUM/’ . /{I/ﬂ/]({n
{Lokshmi Syaminathan) : i {SeRa &d ge/§
Member{d) ) ' Member({ A}

sk



